0uA.NO, ,923 /1999

QRDER DATED 23-01-2004,

Heard Mr,J,M.Reut,learned Counsel appearing
for the Applicant and Mrf,Anup ¥umar 3Dose,learned SE,
Standing Counsel appearingfoxr the Respondents and

perused the records,

Mr,Bose, Learned Senier Standing Ceunsel, for
the Respoiadents,by filigg a copy of the letter issued
by the Respondent ho.3d dated l4-01=2004 has submitted
that the Applicant hLas since been adjusted ln the coxe
strenath of Peon/Gr.D to‘ghich she was given appointment
initially en cempassionatg ground,In view of the avove,
nothing survives in thisrsriginal Application te be
ad judicated by this Tribunal and accordingly,this
Originai Apolication is disposed ef, No costs,

A ecopy of the lettar 4t,14-1-2004 nay ba kept

on record,




